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4.00 p.av.

SHRI P. RAJEEVE: I am quoting from the parliamentary debates.
.. (Interruptions)... Sir, this Bill 1s totally undemocratic, against the basic principles
of the Constitution. So, [ urge the Minister to withdraw the Bill. Otherwise 1 will
press for Division for my amendment. Thank you, Sir.

MR DEPUTY CHAIRMAN: Hon. Members, the Chair will have to enforce
discipline. It is the responsibility of the Chair to manage the time. If the Chair
asks somebody to restrict to time, and if he addresses the Chair and calls the
Chair®, 1t 1s most unbecoming. [ would say that such things should not be
repeated. ...(Interruptions)... 1 never expected it from such a Member like Mr.

Rajeeve. ...(Interruptions)... Flease sit down. It is already expunged.

We have already taken a decision that Constitution Amendment Bill will be
taken at 3.30, but it is already almost 4.00. T think we will now proceed to take up
the Constitution Amendment Bill. After this Bill is disposed of, we will continue
the discussion on the Unlawful Activities.

st e ImETer sud v fear ey € . (cmaum)..

MR DEPUTY CHAIRMAN: I think one hour is allotted. ... Within one hour it
has to be passed.

The Constitution (One Hundred Eighteenth Amendment) Bill, 2012

THE MINISTER OF STATE IN THE MINISTRY HOME AFFAIRS (SHRI RPN.
SINGH): Sir, T move:

That the Bill further to amend the Constitution of India, as passed by Lok
Sabha, be taken into consideration of article 371 J in the Constitution of India
as amended and passed by the Lok Sabha.

The erstwhile State of Hyderabad which was under Niazm's rule was
extremely backward in terms of socio-economic development. In 1956, during the re-
organisation of States on linguistic basis, the Hyderabad-Karnataka region which
formed a part of the erstwhile Hyderabad State was integrated with the State of
Karnataka and the Bellary District which was under the Madras Presidency was
transferred to Karnataka. The Union of India attempted to improve the status of
Marathwada and Telengana areas by giving them special constitutional status in
1956 by bringing in Constitutional amendments to-article 371.

The Government of Karnataka, as early as 1998, had sought similar provisions

in respect of the Hyderabad-Karnataka region.

*Expunged as ordered by the Chair.
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Subsequently, the Government of Karnataka, to study the causes and remedies
for regional imbalance in the State, had set up a High Power Committee under
Dr. D.M. Nanjundappa. After carrying out a detailed study based on the human
development indices, the Committee in its report, submitted in 2002, portrayed a
dismal picture for the region in terms of health infrastructure, labour participation,
emplovment in Government sector, and highlighted the disparities among various
regions of Karnataka. As per the report, the districts of Bidar, Bellary, Raichur,
Yadgir, Gulbarga, and Koppal were considered the most backward regions of the
State. The State Legislative Assembly and the State Legislative Council had passed
resolutions in favour of the amendment and the State Government of Karnataka

has also endorsed them.

4  The new Article 371 (I} in the Constitution will provide for special
provisions for the erstwhile Hyderabad-Karnataka areas of the state of Karnataka
which consist of districts of Gulbarga, Bidar, Raichur, Koppal and Yadgir, and
additionally include the Bellary District. It is hoped that it would accelerate
development of the most backward region of the State and promote inclusive,
growth with a view to reducing inter-district and inter-regional disparities in the
State.

The bill which seeks to insert Article 371 (I) in the form of a special
provision seeks to provide for: (a) Establishment of a separate Development Board
for the aforesaid region mentioned above; (b) equitable allocation of funds for
development over the said region subject to the requirements of the State as a
whole; (¢) reservation in public employment through the constitution of local cadres
for domiciles of the region; and (d) reservation in education and vocational

training institutions for domiciles of the region.

To conclude, the proposed Bill thus seeks to accelerate and foster
development in the most backward region of the State of Karnataka through
special provisions.

[ am sure that these objectives will be achieved with the consensus of the

House.
The question was proposed.

SHRI RAM VILAS PASWAN (Bihar): Sir, we can pass this Bill without

discussion.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No; no. There are some
Members who have given their names. Their names will have to be called They
want to speak. ...(Interruptions)... No; no. Some Members want to speak.

...(Interruptions)...

SHRI RAM VILAS PASWAN: Why should we waste time? Let it be passed

without discussion. ...({Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI STVA): We have a list of Members
who have desired to speak. So, we have to call them. ...(Interruptions)... Mr.
Venkaiah Naidu. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Kamataka): Mr. Vice-Chairman, Sir, [ rise to
support this Bill. It was long overdue. I am happy that the Government has finally
brought forward this Bill before the House.

As it was explained by the MoS for Home Affairs, the Bill seeks to provide
special status to the six districts of the erstwhile Nizam-ruled State — parts of
Hyderabad and Karnataka — which is called as Hyderabad-Karnataka. These six
districts, which are backward in every term, are going to be given special status.
One, with regard to admission to educational institutions, there is a provision for
local reservation; with regard to employment, there will be reservation for local
people; with regard to skill training also, there will be reservation for local people.
This is a welcome step. The Government of Andhra Pradesh had earlier requested
for some special provision and it had been given for the region of Telangana.
Telangana people are not fully satisfied with that. That is a different matter. T am
not going into that aspect because, today, we have to focus on this issue. You
know, there is a separate agitation going on for a separate State. But the Karnataka
situation 1s different. The Karnataka Government has appointed the Nanjundappa
Committee to go into the issue of backwardness of this particular region, and the
Nanjundappa Committee has found that the region is backward in every sense.
That 1s why they made certain recommendations. Accordingly, on 17th March, 2010,
the Karnataka Legislative Assembly had unanimously passed a resolution saying,
'"The House unanmimously urges the Central Government to make special provisions
for the Hyderabad-Karnataka area of the State of Karnataka on the same lines
made in respect of State of Andhra Pradesh under Article 371D of the Constitution
by bringing an amendment to the Constitution of India.' The same terminology 1s

used in the Resolution passed by the Legislative Council. Five Chief Ministers,
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right from the days of Dharam Singhiji, Kumaraswamyji, Yeddyurappaji, then
Sadananda Gowda, and then the present Chief Minister, Mr. Shettigar, all led an
all-party delegation, met the Central Government from time to time and requested
for an amendment to this effect. Sir, that is why I am saying that it is the need of
the hour. It will take care of the backwardness of that particular region.

But, Sir, with regard to the issues mentioned in this, you have to go through
the Report submitted by the Nanjundappa Committee and Nanjundappa Committee
has clearly opined that this region is backward in every sense. Providing
reservation for admission in education and providing reservation for employment is
understandable. But, at the same time, how do vou take care of the backwardness?
Backwardness has to be dealt with on a separate footing. What is missing in this
Bill is that there is no support from the Central Government. We have discussed
this in the Standing Committee on Home Affairs in which the Members cutting
across party lines opined that the Central Government must give a special grant to
take care of that backward region of Karnataka. The Karnataka Government by its
own resources will not be able to take care of the backlogs in that region. This 1s

one thing.

Secondly, the Planning Commission also has to make a special allocation to
take care of that region for a particular period of, at least. one plan or two plans
so that that area can be brought on par with the other developed regions of the
State of Karnataka. But, unfortunately, neither the Planning Commission nor the
Central Government is coming forward with any special grant. 1 request the Home
Minister even now to mmpress upon the Central Government, to impress upon the
Planning Commission to think over it. We had called the Home Secretary, we had
called the Fmance people, and we had also called the Planning Commission before
the Standing Committee. But they said that there i1s no such provision as of now.
Taking this opportunity, I request the Government of India to mimpress upon the
Planning Commission and impress upon "the Finance Ministry of the Central
Government to see that some special allocation is made for 5 years or 10 years so
that this backward area can be developed on par with the other regions of the

State of Karnataka. This is one pont that [ want to make.

The second point with regard to backwardness is that unless you develop
the infrastructure, the area will never develop whether it is communication, whether

it is transport, whether it is education, whether it is health, whether it is
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community development, whether it is skill upgradation or whether it is power in
that area. All these aspects have to be taken care of by the Government of India.
That 1s only possible if the Planning Commission makes a special provision and
pays special attention towards that region. Otherwise, the Government of Kamataka,
in the recent vears, has been allocating Rs. 900 crores to Rs. 1000 crores per year.
That is a good move. I appreciate the Government of Karnataka. But that wouldn't
suffice because this region is lagging in all indices very badly and unless special
money is pumped into that region, that region will not be able to develop. Sir,
Bidar which is adjacent to Hyderabad, Gulbarga and now the newly-created district,
Yadgir, and then Koppal and Bellary, all this area is totally backward in every
sense. That is why the Nanjundappa Committee, even the all-party meeting, the
Legislative Council and Legislative Assembly have unanimously passed a

Resolution urging the Government of India to make a special provision.

Then, Sir, I come to the other issue. Now, 371D is understandable. But the
Government of India has brought 371J. On 3711, I have to make a submission to
the House. Sir, 371T provides a role for the Governor. There, there are differences
of opinion among the people. My point is, the people of the region are eager to
get this special status. That is why we are supporting this Bill in spite of our
reservation because in a democratically-elected system, the Governor has no direct
role vis-a-vis development. It is the Legislative Assembly, the Chief Minister or the
State Cabinet that has to take care of the concerns of the backward regions, and
they need to allocate funds. They need to oversee the monitoring of the schemes.
If the Central Government is giving money, if the Planning Commission is making
some special allocation, I can understand giving a role to the Governor to oversee
the implementation of the schemes. Unfortunately, the Government is not giving the
money but they are giving the power to the Governor. This will create problems. 1
do not want to elaborate further. But when this issue came up before the Standing
Committee, we discussed it at length, and we were informed about the experience
of Maharashtra. My friends from Maharashtra, who are Members in the Standing
Committee, also find that this has not helped them. This is what the Members of
the Standing Committee from Maharashtra had said. They were from both the
sides, the ruling party side and the Opposition side. The experience is not
satisfactory that is the expression they had used. I am not quoting it exactly, but

this is the essence of what two hon. Members from that region told us.

So, keeping that in mind, I once again urge upon the Government of India

to see to 1t that some special fund is allocated for this region, and till such time
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the fund is allocated, there should not be any role of the Governor vis-a-vis
monitoring the developmental activity. It should be left to the Assembly. It should
be left to the Cabinet. It should be left to the Chief Minister and his-Council of

Ministers.

Sir, in the entire State of Karnataka, regions have been categorized by the
Nanjundappa Committee, the High-Powered Review Committee, for the redressal of
regional imbalances. These were constituted under the chairmanship of Dr.
Nanjundappa. It had identified the most backward talugs. There were 39 most
backward talugs. Out of these 39, 21 are in the Gulbarga Division alone — the
area that we are discussing now. Out of 40 more backward talugs, five are in the
Gulbarga Division. That itsell 1s a clear indication that this region has been

neglected and it has not developed with the other regions.

Coming to the Human Development Report, it says, "The key indicators of
human development in this district are far behind the State average”. The State
average is 0650; for backward talugs like Raichur, Gulbarga, Koppal and Bidar, it is
0547, 0564, 0582, 0589. Then, social indicators also show that this region is
backward. Coming to health infrastructure, the Bangalore Division, the deficit in
sub-Centres is 34, while in the Gulbarga Division, the deficit is 171. That is the

situation in the Gulbarga Division.

Coming to literacy indicators, the State average rate of literacy is much higher
than the literacy rate of the Hyderabad-Karnataka region. In Karnataka as a whole,
the rate is 75.60 while in the Hyderabad-Karnataka region, it is only 64.93.

Coming to Government employment, Sir, let me give you just one example. In
the Belgaum Division, Gazetted (Group A) officers number 14, in Bangalore, the
number is 24, in Mysore, 7 while in Gulbarga, it 1s only 2. This itself highlights
that the area has been neglected. T am not here to blame this Government or that;
it serves no purpose. It should be left to the local people to discuss it and decide;

if we give arguments, they would make counter arguments.

Sir, T don't wish to take much time of the House because the general mood in
the House is to pass this Constitution Amendment Bill at the earliest. Coming back

to the issue, I would like to talk about trained people. The southern districts
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account for 52 per cent of formally trained vouth. The Gulbarga region accounts
for the lowest share in the total number of formally trained youth, that is, 6.6 per
cent. Just compare 52 per cent with 6.6 per cent! It i1s only 2.2 per cent of the
total population. So, we need to focus on skill development. We need to focus on
technical education. We need to focus on medical education. We need to focus on
primary education and higher education. And, as I have said, road, transport, power,
irrigation, all these aspects need further pumping of funds and Special Category
allocation by the Central Government along with the State Government. [ am not
trying to exclude the State's responsibilities. The State has got the basic
responsibility. They have to pump in more funds. They have been doing it for the
past fewyears. They have increased it from Rs. 900 crores to Rs. 1000 crores per
year. But now, I would request the Government of India to allocate more funds to
this region. Sir, this is the crux of the problem. Let the Government of India try to
understand this and, for the time being, let them not insist on Governor having a
monitoring role for the entire issue because we are making a beginning. Let us see
what is happening, how these monies are allocated and how they are being spent.
Only then can we [urther think about it and bring about some more amendments
in future as and when necessarv. As of now, to conclude, I urge upon the
Government to make special provision from the Planning Commission and impress
upon the Planning Commission and also from the Central Government for
Hyderabad-Karnataka region so that that area can be developed. With these words,
I support the Bill, and then I request the entire House to consider it positively

and support the Bill.

SHRI M. RAMA JOIS (Karnataka): What is meant by 'Hyderabad-Karnataka
region' is not defined here. It should be defined. ...(Interruptions)...

SHRI OSCAR FERNANDES (Karnataka): * Mr. Vice-Chairman, Sir, I would
request you to permit me to speak in Kannada. Hon. Deputy Chairman Sir, T would
like to request you to permit me to speak in Kannada. Sir, I take this opportunity
to congratulate Hon. Prime Mimister and Chairperson of UPA Smt. Soma Gandhi L

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have informed that you
are going to speak in Kannada only now Interpreter has not been arranged. You
can speak in English. As soon as the interpreter joins, you can speak.

...(Interruptions)...

*English translation of the original speech delivered in Kannada.
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SHRI OSCAR FERNANDES: 1 am told that it is available. ... {Interruptions)...
At the outset T would like to thank the Hon. Prime Minister and Chairperson of
UPA. The people of Karnataka have been demanding for this amendment to the
Constitution. During the re-organisation of states people of Karnataka dreamt of

united Karnataka. Let me recall a poem expresses this aspiration of people.

"Udayavagali Cheluva Namma Kannada Nadu"

(Let it emerges on a beautiful land of cur Kannada)

Written by famous poet Huyilugola Narayana Rao. With this intention the
state of Karnataka was re-organized. Earlier Karnataka state was known as Mysore
state and later it was re-christened as Karnataka state. The state of Karnataka was
re-organised on lst November, 1956 comprising of regions like, old Mysore
Hyderabad — Karnataka and also Kannada people living in the erstwhile Madras

province. All these regions were integrated in the state of Karnataka.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Translation is not coming. The

Minister should understand i1t or other Members should understand it.
SHRI OSCAR FERNANDES: It's okay, Sir, if you permit. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Just continue in English.

..(Interruptions)... As soon as interpreter joins, you can speak. ...(Interruptions)...

SHRI OSCAR FERNANDES: Many poets mentioned in their poems that the
state of Karnataka is a prosperous land, where milk and honey are flown like a
river. But people of Hyderabad — Karnataka region are not given opportunity to
enjoy the sweetness of the fruits of development. Therefore people of Hyderabad

— Kamataka region are lagging behind in terms of development.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Members are objecting that

they are not able to get the translation. ...{Inferruptions)...

i sy wAifsw W), o 5 § <l 4 digm . @@eE). 9 5w aels
4 didt @ oftl afq interpretation =&l € @ & df .(cwEwmE).

DR. K.P RAMALINGAM (Tamil Nadu): They should try to understand

Kannada. ... (Interrupiions)...

SHRI K.N. BALAGOPAL (Kerala): We can follow. ...{Interruptions)... 1 don't

have any problem. ...{Interruptions)...
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Sense of the House is that

you can continue in Kannada. ...([Interruptions)...

SHRI OSCAR FERNANDES: Thank you sir, thank you. Hon. Deputy Chairman
Sir, our struggle to pass the bill has been for decades. Today - this bill gives me
an opportunity to speak in Kannada and hear the voice of Kannada in the House
It is giving me an immense pleasure. This demand is not a recent one, it has been
there since the days of re-organisation of the state of Karnataka. Since then all
the ruling Governments of Kamataka have been making sincere efforts to make a
special provision for the development of this region. The demand was that the
Hyderabad — Karnataka region should be identified as backward region of the
state and adequate allocation for all-round development should be made. The hill
is being passed now. I feel proud to say that it is a historic day in the history of
India particularly of Kamataka. Shri Mallikarjuna Kharge ji, former Chief Minister of
Karnataka Shri S.M. Krishna ji, Shri M. Veerappa Moily ji, Shri K.H Muniyappa ji
Shri Rahman Khan ji and former Chiel Minister and Lok Sabha Member Shri
NDharma Singh ji and all the Members of Parliament from Karnataka cutting across
the party lines, have contributed to bring the bill before the House. All the Hon.
Members of Parliament of this august House are extending their support in passing
this bill. With this bill Hyderabad — Karnataka region which comprises five
districts, is going to get a development board as per the provision of the
Constitution. Another backward district called Bellary, which was under the erstwhile
Madras province during pre-independence era, is also included in the region. The
population of Hyderabad — Karnataka region is about one crore. It is nearly 1/5
of the total population of the state of Karnataka. As I have mentioned earlier the
land of Karnataka is prosperous one, milk and honey are flown here. But situation
in the Hyderabad — Karnataka 1s different. There has been either severe drought
or flood in the region throughout the year. People here are living a pathetic life.
They should be given Moksha (Salvation). Moksha means, 1 am not saying to
send them to heaven, 1 mean a permanent reliel should be given to them, so that
they would feel heaven living here itsell. We should give such opportunities to
them. After a long struggle, of our people the Union Government has taken a

decision to fulfill the demand of people of Karmnataka.

Hon. Member, Shri Venkaiah Naidu ji has agreed to discuss the issue, to
decide whether the Governor of Karnataka should be the Chairman or not, would
be taken up some other day 1 thank him for this. Otherwise it would not be
possible to pass the bill today. As we know Telangana in the state of Andhra
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Pradesh, Vidarbha in the state of Maharashtra are having the Governor of the state
as Chairman of the Development Board. It is because it would be helpful if there
1s any political crisis, and mn other crisis the Governor would take care of the
developmental works. We do not have anv reservation if any elected State
Government run its administration as per the spirit of democracy But under the
prevailing circumstances if this bill is not passed it would be very difficult to pass
it in near future. This is why I urge upon the Hon. Members to extend their
support to pass the hill today itself We need to take note of the condition, in
which people living in the said region. I would like to quote Mahatma Gandhi ji
Why we need freedom? It is to make us free from economic crisis, to ensure

social justice to all the people. That is why we need freedom.

Most of the people of Hyderabad — Karnataka region belong to Scheduled
Caste and Scheduled Tribe. As Sacchhar Committee report mentions most of the
minorities living here, are economically and socially backward To ensure all-round
development of the people of this backward region we should make special
provisions. As it was requested by Shri Venkaiah Naidu ji we should give adequate
allocation for this purpose. [ joined him to say that it would not possible to take
up development works with the allocation of funds from State Government alone. 1
would also request our Hon. Union Ministers from Karnataka to influence the
Union Government to get adequate allocations for all-round development of the

Hyderabad — Karnataka region.

As far as education 1s concerned we need to encourage it in the backward
region. I am happy to say Government of India through RTE gave every child the
right to get compulsory education. It is a fundamental right. T would like to point
out that parents should be in better position to send their children to school.
Parents should have a job to earn livelihood. The Government of India by
providing 100 days guaranteed job to poor people under the MGNREGA, enable
them financially to send their children to school. I wish the bill should get
President's Assent at the earliest, and the Hyderabad — Karnataka Development
Board be established. With this, the long pending demand of the people of
Hyderabad — Karnataka region would be fulfilled T would like to say that they are
celebrating today as the bill is being passed here.

As we know there are number of backward regions in the country. Similarly

Hyderabad — Karnataka region is also a backward region, I would like to salute
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the administration of Karnataka. It is one of the best administrations in the
country. With the help of this administration the backward region of Hyderabad —
Karnataka would get rid of its backwardness. [ hope the administration of
Karnataka would take all steps to get financial allocation where is necessary for the
development, such as providing irrigation facilities, developing industrial clusters,
etc. Since it is a backward region by providing subsidy to set up industries best
opportunities should be made available to the people of Hyderabad — Karnataka
region. People of Bengaluru and other developed regions of the state are getting
good opportunities and similar development should also take place in the

Hyderabad — Karnataka region.

I, once again express my thanks to you for giving me the opportunity to
take past in the discussion and allowing me to speak in Kannada. I would also

like to congratulate the people of Karnataka at this historic moment.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) Thank you, Mr. Oscar
Fernandes. Now, Mr. Prasanta Chatterjee.

SHRI PRASANTA CHATTERIEE (West Bengal): Mr. Vice-Chairman, Sir, so far
as the need for development of the backward region is concerned, we discussed it
in the Standing Committee. As Mr. Venkaiah Naidu said, we supported the need for
a development board. At that time, we came to know that there was a unanimous
resolution of the Assembly and an all-Party delegation also met the hon. Prime

Minister here in support of the demand.

Sir, finally, when the Bill came up again in the Standing Committee, there were
no remarks of the Home Secretary of the Union Government So, I only mention
that we support the Bill provided the present Bill comprises the same area 'and
region in accordance with the wishes of the Assembly That was not there, and, it
was done in a hurry [ think, the Home Minister will speak on that point because

that note was absent in the final version.

But so far as development of the backward region and the provision of
funds required is concerned, we supported that in the Standing Committee. I only
inform here the suggestions that 1 gave there in the Standing Committee. Thank
you, Sir.

SHRI DEVENDER GOUD T. {Andhra Pradesh): Sir, 1 stand here today even
though it is directly related to the Constitution Amendment Bill. Articles 370D and
370E are directly related to the Telangana issue. You want to dilute that issue. That

1s why you are bringing in this one.
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Sir, the States Reorganisation Commission recommended formation of linguistic
States. Hyderabad district was divided and four of the erstwhile Hyderabad districts
and Bellary district, which was under Madras Presidency, were merged with the
Karnataka State.

Everybody knows that Telangana is backward for many decades and remains
so even today, whatever may be the claims of the Government of Andhra Pradesh
or the Union Government. Right from day one of its merger with Andhra State,
there have been agitations and fighting for a separate State. In 1969, there was a
big agitation where more than 400 people.died in police firing. Mr. Chenna Reddy
was leading the agitation. Finally, he merged the TPS party with the Congress
party and ultimately he became the Chief Minister of Andhra Pradesh.

The Union Government understood the gravity of the situation and brought a
Constitution Amendment by inserting new Articles 371D and 371E and making
special provisions and establishment of a Central University. But, unfortunately, the
successive Governments, both at the Centre and at the State level, have utterly
failed to honour and implement the Constitution Amendment, particularly Article
371D. It is precisely the reason why there have been agitations right from day one
of its notification. Instead of solving the problem of Telangana region, it has

further aggravated the situation.

I have no hesitation to say that the present on-going agitation for a separate
State 1s a consequence of failure of the Government to implement the Constitution
Amendment. T have every reason to believe as to how the present Constitution
Amendment would help in solving the backwardness of the Hyderabad-Karnataka
region by inserting new Article 371J.

Sir, 1 strongly feel that the special packages are not going to solve the
problem unless and until we understand the sentiments and magnitude of the
problem and go to the root cause of it. I am also given to understand that a
special package is also going to be announced for Telangana. I say it with all
power at my command that no such package would appease the people of
Telangana except announcing a separate statehood. Sir, the sentiment for a
separate State has gone into the veins of each and every individual of Telangana.
...(Time-bell rings).. So, bringing amendments to the Constitution would not solve

and not enough to answer the existing problem. ...(Time-bell rings)... The answer
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for backwardness in Telangana is only to carve out a separate State and let it

grow and develop on its own as it has got abundant natural resources.

MR. DEPUTY CHAIRMAN: Mr. Goud, please conclude. ...(Interruptions)...

Please conclude.

SHRI DEVENDER GOUD T.: T am concluding, Sir. So, taking advantage of this
opportunity ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, you are reading. ...(Interruptions)... Please
...(Interruptions)...

SHRI DEVENDER GOUD T.: T once again demand the Government of India to
immediately take further steps ...(Time-bell rings)... as per the announcement made
on December 9, 2009 and make a separate State from Andhra Pradesh. ... (Time-bell
rings)... Thank vou.

Sir, I am not speaking in the Telugu language which 1 am supposed to

speak.
MR. DEPUTY CHAIRMAN: You speak in Telugu. I will be very happy
SHRI DEVENDER GOUD T (%)
MR. DEPUTY CHAIRMAN: No translation 1s there.

SHRI DEVENDER GOUD T.: On behalf of the people of Telangana, I once
again appeal to the Government of India not to do any experiment like this. You
did the same experiment during the agitation of 1969. Article 371D and 371E applies
to-Telangana region. Article 371J will apply to this particular region of Karnataka.
This is not going to solve the problem. I must caution you. The Government of
India and the Government of Karnataka must have sincerity, only then will the

problem relating to development of that area be solved. Thank wvou, Sir.

SHRI RAIEEY CHANDRASEKHAR (Karnataka): Sir, today is a historic day
for my State and more so for the people of Hyderabad-Karnataka region of the six
districts, namely Gulbarga, Bidar, Raichur, Koppal, Yadgir and Bellary. For nearly
three decades, various Governments of Karnataka and many all-party delegations
have urged the Centre to accord special status to Hyderabad-Karnataka region. I

have mysell urged the Government to accord special status to it during my

*Hon. Member Spoke in Telgu.



420 Government [RATYA SABHA] Bills

[Shri Rajeev Chandrasekhar |

intervention in this House in March, 2008. Today, I, on behalf of the people of
Hyderabad-Karnataka region of my state, thank the Union Government as also all
the political leaders of my State cutting across party lines who have consistently
supported this call for the last three decades. The Hyderabad-Karnataka region of
my State is in dire need of investments, infrastructure and employment. [ am
hopeful that this Bill will help achieve all of these as the region will receive special
attention and funds for the development of the State will be shared equitably with
these six districts of this region. Most importantly, Sir, this Bill, besides ushering
an overall development of the region, will pave the way for an emotional
integration or re-integration of the region with the rest of Karnataka and the rest
of country This is only a vital first step in the transformation of the region and
its people. I am hopeful that a comprehensive and time-bound investment and
development plan for each of the districts — since each of the districts has
different development opportunities — focused on creating economic opportunities
for the people will be formulated soon to allow each of the districts catch up with
other parts of the State.

Sir, 17th September 1s celebrated by the Karnataka Government as the
Hyderabad-Kamataka Liberation Day, since this region was liberated on that day in
1948. T urge the House to unanimously pass this Bill, so that this day will go

down as the economic liberation day of the region. Jai Hind! Jai Karnatakal

SHRI BASAWARAIT PATIL (Karnataka): * Hon. Deputy Chairman, Sir, today
the Union Government has brought the Constitution 118th Amendment Bill to
insert 371J into the Constitution to make special provision for the development of
Hyderabad — Karnataka region. This move of the Government makes people of
this region happy Hvderabad — Karnataka region comprises of six districts. Its
population 1is about one crore. As per the 26 criteria fixed by the Government to
declare any region as backward Hyderabad — Karnataka region fulfills 22 of the 26

criteria. It is a very backward region in terms of economic development.

I would like to draw the kind of attention of the august House towards the
past glory of this region. In the history of Karnataka this region occupies very
significant place. The first Kannada text Kavirajamarga was written during the rule
of Rashtrakuta dynasty, who ruled from this Hyderabad — Karnataka region.
Another example a great philosopher, social reformer Basavanna under whose

leadership a historic revolution took place during twelfth century was also from the

*English translation of the original speech delivered in Kannada.
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region. The Vijaya Nagara empire, which is one of the most important Kingdoms
of India and it was a golden era in the history of India was also in the

Hyderabad — Karnataka region.

The history of Karnataka 1s illuminating by the contribution of Sharanas,
Dasas, great rulers like Nripatunga were all from the Hyderabad — Karnataka
region. Another great text MIT Hakshara Akjhara was written by Vijnaneshwara,
who hailed from the region. In this way in the different phases of history the
Hyderabad — Karnataka region celebrated its glory But today it has become one
of the most backward regions in the modern India. It might be because of its
geographical reasons. Now in order to ensure all round development of the region
this amendment bill is brought here. The Government is taking its first step in this
direction. During the Prime Minister-ship of Shri Atal Bihar Vajapayee ji in the year
1998 the demand for such amendment was made for the first time under the
leadership of Shri SM. Krishna ji. Since then this demand has been repeatedly put
before the Union Government by all the six Chief Ministers, and representatives of
people. Pro-Kannada Associations, late Shri Vishwanath Reddy Mudnal, Shri
Vyjanath Patil and others have been making sincere efforts to get the special status
for the region by amending the Constitution.

Considering all these and to respect the sentiments of the people of the
Hyderabad — Karnataka region the ruling UPA Government has brought this
historic bill. This would give more emphasis on the development of the region. I
know it 1s not enough to pass the bill, the Government of India should provide
adequate allocation for the development of the region. Planning Commission should
consider the need of the development and chalk out a proper plan for the same.
The facilities provided to Telangana in Andhra Pradesh and Vidarbha in
Maharashtra have not been given to Hyderabad — Karnataka region in last 45
years. However, better late than never, at least now we are going to get the
benefits, by passing the bill and 1 hope it would help to build up confidence
among our people. 1 also appeal them to come forward and make sincere efforts to
reap the fruits of development. I express my sincere gratitude to all the Hon.

Members of the august House for extending their cooperation to pass the bill.

§ 7Er 45 gy Wt wewl @ SifideT @Rar § fF Wi A 39 UsR @
HeRE Al Uh ®lel 91 cAldsard a o fv SS9 ousw o siew smu wfl @
o WEBR § W 8§, 7 3 wEer & fay s wdt @ st g1 fawivew
Wl w3 St T oswe fou 9w ower fer € e fov § seor i wfera
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w0 ¥ AR gl S ard e 7 ¥E s fay ve tferfee wew sf sw
[Mat @l 310 49 o urg Y 3R el sncHfdary d, sl gosel ¢ sl s ded
& Ay WA @Y ¥ gl @xd gy § Snuel wedie odl g1 g

MR. DEPUTY CHAIRMAN: The hon. Minister for Labour and Employment,
Shri Mallikarjun Kharge, will intervene in the debate.

o7 3 dome w3l (ot afeaeolT weN): Swwwufa Sf, # swuer emEe wee
@Y gY UE el diedl g I ol Article 371(J) Constitutional Amendment Bill
FE UX AT WA &, 39d gt UEwN @ unanimously support 81 ¥E H
Haedl g @il Lower House # $H®l unanimously Urg [ I &1 a8 b
tfaerfes Fofe & ik § wwerar § fo ueell s wifgmnie & foa ff e 9,
fpefl 9 s T wwd Y sEA U fear € U R fag 98 wd @ 9 &

gudl 99 18 & fb 371(0) & 9R d S A Huwrwe 9d ARy wied |
MUk " U Hl, Sk 99 d § gam & dedN dsdl § fb A8 ub @il @
3 g9 371(0) # dF diS "ewyrl € uger d Sddudc @l portion & GHEST
education @ & 3 WY employment & &1 ¥ fHr F sWH | B oa9E
¥ A8 9gd € AsEyrl Article &1 AT €1 deE, Sl UBd EART fewdr o Al
gq dem & w4 fom we d 9 qdenl, e, EER, i,
aeifiv Siv s, o 6 fefkae W W 5 feficee fomw wo & W 91 AW
qiedl bl 3MEha-371(d) & Harded wglord faell off | g9l €l faa & a9 9
g9 =9 g 4 b Bl <1 4 ewe Wl wglowd el arfegl denrm siR
awredrst i Sl from we e ud w1, owal W wgfaud el off sk @i w
M sqeudic IS @Ry e T 21 94 o9 de8l W a8 annds § R wedv
g WAcE W R fcwa371J) & T8 @8 & WRIH A FHHAY TER F 8,
dl S @ RIS g IRg Wied, U RS pAdl B R W el 49 AW
T oo fF W aoE U sER A4St SN g5 3Ue AN W SNUSl AW §| deicd
HYBR 4 b e fd@ay fedd-371() & Sy &3l @l bl Bl Sd
ufearie & "@ewr 45 iR gevEig @l § M v th IR yRacwE g g
79w fim fifes 9 Sus sgaaw siiewa-371G) & zafufd § v& @& o3
forarl o9 smuR W § ARy wied o N AG Bl g SE R amEl &S
B Bl Ruid d 9qand e ol difde @ ae@ b 1991 @ adl & o 1992
@ A gl A dIEw 1980 W dd & &1 YEmmAd S A W @Rd gavda
WS H U gar@lG drlicd sgayic dIS S IBY 4R ¥ § gEdR e RUE )
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I BGREIG, @Hlcd § UYhIEEl d@dre &1 siv gwalrde T8 & sRaeEa
biladl w21 sudl snwl 26 wgcRar fqmg & Swd 22 aigeRar palba axd
&1 gufay § a8 aedl § & 48 9gd &) wewyl @ sk 1980 & o QAR
gad) iRy @ & siiv sne sual wUIE fa @ gue § sivdleyud sWsie
3 8l €l SHIAY # Sudl "diG @Rdl gl ol 3yl As W wiEAr ey
fo &d fpafl wiforg aoll udl 21 gual siedlfied] § S99 qaenl d ufaariec &
soged & fag HoxC W ORI o, SU dad viEd MRt St 98 uv sy o) i
I Usdl Yl O W vl R®@ike 4 Uil b gE 1 MU 371 Ul wWROWR
R EEIMEIG PAlcd @ od & df SU SANh & AN W udT ¥ FST S,
R T M L i v A FCA L = s Pl AR o L ) 1 W B =2 M M =3
Adad & [ gadr difcde gF1 arfavl saifar & sfigdt wifem wft S, @
Flied fig oft o, g wiel o @l Ruell cfufgge awar €1 . (caaum)...

A€ EPIbd € S| SHIRIS ulfed 9 yiu| g sdied &) sy df aE
feg o gaml sufag w¥® W oem @I

ot gumimfe wie s |

£t wfeorprofT @wt T8 A, wve dfafelm o gwe difafeew @ e @
aw e 3 dfbd eud sudl Saduic @l g d uodbwd @) wglwua @ gl
Y, UrEiade @l gfie ¥ Wil g &E AT b UM o] 39d 9N Yauw
foparl sefifog & wg wewr wrd € b a8 o Mo smw 2 Udefye fea 2 siiv
50 @ s/ Rd &1 zEe gt At @ WU weer ARyl uifdfead srem ard
&1 sdae § @i Sl e wrer @, fedr JeEr 8 Ag 9d S 2|
#F v & 99 FEN GEd g, TN A8 UF FEEd § . (STHT)..

MR. DEPUTY CHAIRMAN: Hon. Members, we have to have the voting on
the Bill at 5 dclock. ...(Interruptions)... Don't disturb, please. ... Interruptions)...

ft afeamrelT @< § v & W dEw @Ear § {6 o' sw A difafeaw el
F AR F oS N uE g W wEwm Fowwd 5 % g9, @ Weww & A
(CEEE).. gEa W AN o £ 48 a1 @ aw ¥ fr few @ e et
& 89 99 39 R # sdawiic & fou Faew @ifrg o] gud wrfa e
@ BIfR 4 @Y 3R $9 @I Bl unanimously support & SO hEhR H 3T
WNUT HHIE Rl |

MR. DEPUTY CHAIRMAN: Everybody is supporting it.
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f . Gk Amg § ben argm b worild siv orael er 9w o 9
T BN BN delied YoM & fed # sl ger A@TlRyl

MR. DEPUTY CHAIRMAN: So, don't bring politics.

DR. PRABHAKAR KORE (Karnataka): *Hon. Deputy Chairman, Sir you have
given me the opportunity to speak two minutes on the Constitution 118th
Amendment Bill. T am thankful to you for the same. The state of Karnataka was re-
organised 58 vears ago. Bengaluru is the second IT capital of the world. But in
the Hyderabad — Karnataka region people are facing difficulties like, acute
shortage of drinking water, no road to walk, no school for children, no colleges for
students. This is the prevailing condition in the Hyderabad — Karnataka region,
which was ruled be erstwhile Nizam of Hyderabad. During the state re-organisation
it was integrated in the state of Karnataka. As Shri Malliarjuna Kharge ji said the
struggle for the special provision for the Hyderabad — Karnataka region has been
there for decades. The region has given two Chief Ministers to rule Karnataka.
But due to lack of political will the demand could not be materialized, during those
days. Today the demand is successfully met with the sincere efforts of the ruling
BIP Government in Kamataka and Hon. Union Minister for Labour and Employment
Shri Mallikarjuna Kharge ji. I congratulate both for the same. There is no politics in
the issue. We have been fighting for this demand for decades. We met Smt. Indira
Gandhi ji, Rajiv Gandhi ji for fulfilling this demand. Today Sonia Gandhi ji has
helped and we are getting the bill passed. For more than 50 years we have been
fighting for making special provision for the development of Hyderabad —
Karnataka region. Today we got the victory. T am thankful to both lower House
and this House for unanimously supporting insertion of article 371 J. I am thankful
to everyvbody for supporting this Constitution (Amendment) Bill cutting across party

lines.

THE MINISTER OF MINORITY AFFAIRS (SHRI K. RAHMAN KHAN): Mr.
Deputy Chairman, Sir, this 1s a historic Constitution (Amendment) Bill. T must thank
our hon. Prime Minister and the Chairperson of the UPA, Shrimati Sonia Gandhi,
for accepting the demand of the people of Hyderabad and Karnataka and bringing
in this Constitution (Amendment) Bill. Sir, there is no politics in it. All parties
wanted it, and there 1s total unanimity in Karnataka, as far as amendment to article
371 of the Constitution is concerned. I appeal to all my colleagues to pass this
Constitution (Amendment) Bill with unanimity. The people of Kamnataka will be
grateful to all of you. Thank you very much.

*English translation of the original speech delivered in Kannada.
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SHRTI M. RAMA JOIS: Sir, this area, though economically backward, was
culturally the richest area. Two thousand vears ago, Kaviraja Marga was written by

Raja Nripatunga.
MR. DEPUTY CHAIRMAN: You can take only two minutes more.

SHRI M. RAMA JOIS: Shri Mallikarjun Kharge and 1 have a great relationship
with this area. He has established Buddha Vihara which has become a tourist
place. T have established Vijnaneshwara Bhawan, Martur. It was inaugurated by the
Chief Justice of India, RC. Lahoti. He is the person who gave uniform law for the
entire country called Mitakshara. When the foundation stone was laid, Shri Ravi
Shankar Prasad was also present. Now we have established Vijnaneshwara Research
and Training Centre in Polity at Martur, and this is the building which has been
constructed at a cost of Rs. one crore. It is 15 kilometres away from Gulbarga.
Buddha Vihara has been constructed by Shri Mallikarjun Kharge in the Gulbarga
city itself. This place is becoming not only a tourist place but also a pilgrimage
centre. It 1s a six-decade dream that is being fulfilled by this Amendment. Therefore,
I wholeheartedly support this amendment.

ft srften R suwwdfa Heqy, AR Rl ol § gwde o dEd
g o el g9 dxdlequd sisde fod @ grelv g [ &1 (saaum)..

SHRI M. RAMA JOIS: Hyderabad has not been defined here.

ft sRfiga fig: = #§ wHal A9 F AN A B[S B SaEn Al S
SR 9 R Wl g St A @En L (caaum)..

MR DEPUTY CHAIRMAN: The Minister has already started.
SHRI N. K. SINGIH: Sir, the area has not been defined.

SHRI R. P N. SINGH: I will address that. The Statement of Objects and
Reasons gives the names of all the six districts. T will just like to clarify what Mr.
Naidu had brought about. He talked about the Governor's role in the construction
of the Board. I would just like to say with respect to the Governor, that Governor
is a Constitutional Authority and will not be the Chairman of the Development
Board. He will only help assess the development work of the Board and ensure
that an equitable distribution of resources i1s made, subject to the requirements of
the State as Mr. Rajeeve had pointed out. I would also like to bring to your

notice the backward regions needing more funds which Mr. Naidu had brought
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about. With respect to the additional financial assistance to remove backwardness,
the Planning Commission has a scheme called The Backward Region Grant Fund
and since the financial year 2007-08, nearly Rs. 407 crores have been released for
the districts under consideration. If they can improve their fund utilization, we will
be able to give them additional funds. In the end, once again, ¥ ul wrFla wawl
®l, SH B9 Bl URdls Sdl gl 30 59 heloyed sWisde o Wl febar
g3k ¥ oefle e o B e ¥ 59 Wd ow B8y 4 o9-E9 3 g
wWeR 3R M o Ha areh Sd ot st TRE o eesEw s YR gRaig |

o JFAr g wwld Sl el dend (1) # AE Sl sMsHe wdkie [
T g A€ Y WA A FE S & g Fuww W S 59F IR P8 UEw Sl

SHRI R.EN. SINGH: Sir, I would like to move the amendment for renumbering
the Constitutional Amendment to 98 from 99,

SHRI M. VENKATAT NAIDU: Sir, what is this amendment?
SHRI RP N. SINGH: Sir, it only renumbering. It has been numbered as 98.

SHRI M. VENKATAH NAIDU: Where is 997 It is the Constitution (One
Hundred Eighteenth Amendment) Bill, 2012

SHRI R.P N. SINGH: Sir, earlier it was 99th amendment. This has been

numbered now as 98. It is only a numbering correction, Sir.

SHRI M. VENKAIAH NAIDU: Tt is not there, Singhji. 33 smufd <& & o
0 oRv 9 fad aml Ag e @ikRul

SHRI RPN. SINGH: Sir, it was 99th amendment. But, it has been changed to
98th amendment. It s only a numbering change.

MR. DEPUTY CHAIRMAN: The Minister will explain when we come to the
Title.

(MR CHAIRMAN in the Chair)

MR. CHAIRMAN: T shall now put the motion for consideration of the Bill to

vote. The question is:
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"That the Bill further to amend the Constitution of India, as passed by the
Lok Sabha, be taken into consideration.”

The House divided.

MR. CHAIRMAN: Ayes: 163

Noes: Nil
AYES - 163
Abraham, Shri Joy
Achuthan, Shri MP
Adeeb, Shri Mohammad
Agrawal, Shri Naresh
Aiyar, Shri Mani Shankar
Ali, Shri Sabir
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri AK.
Ashk, Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Badnore, Shri VP Singh
Baidya, Shrimati Jharna Das
Balaganga, Shri N.
Balgopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar

Bandyopadhyay, Shri D.
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Batra, Shri Shadi Lal
Behera, Shri Shashi Bhushan
Bernard, Shri AW Rahi
Bhattacharya, Shri P

Bora, Shri Pankaj

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satvavrat
Chiranjeevi, Dr. K
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Dua, Shri HK.

Dwivedi, Shri Janardan
Elavarasan, Shri A

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Gill, Dr. MS.

Gnanadesikan, Shr1 B.S.
Goud, T., Shri Devender

Goyal, Shri Piyush
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Gupta, Shri Prem

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hashmi, Shri Parvez
Heptulla, Dr. Najma A.
Trani, Shrimati Smrti Zubin
Jain, Shri Ishwarlal Shankarlal
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash
Jha, Shri Prabhat

Jinnah, Shri AA

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kannan, Shri P

Karan Singh, Dr.

Keishing, Shri Rishang
Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Kulaste, Shri Faggan Singh

Kurien, Prof PI
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Kushwaha, Shri Upendra
Lad, Shri Anil H.

Mahendra Prasad Dr.
Mahra, Shri Mahendra Singh
Maitreyan, Dr. V.

Mangala Kisan, Shri
Manjunatha, Shri Aayanur
Masood, Shri Rasheed
Mitra, Dr. Chandan
Mohpatra, Shri Rabinarayan
Mukut, Mithi, Shri
Mungekar, Dr. Bhalchandra
Nadda, Shri Jagat Prakash
Naiduy, Shri M. Venkaiah
Naik, Shri Shantaram

Nandi Yellaiah, Shri

Nagvi, Shri Mukhtar Abbas
Narayanan, Shri C.P
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Patil, Shri Baswaraj
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Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Shrimati Renubalal
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shnmati Kusum

Rajeeve, Shri P

Ram Prakash, Dr.

Ramalingam, Dr. KP

Ramesh, Shri CM.

Ramesh, Shri Jairam
Rangarajan, Shri TK.
Rangasayee Ramakrishna, Shri
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratanpuri, Shri G N.

Ratna Bai, Shrimati T.

Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Shri Palvai Govardhan
Roy, Shri Tarini Kanta

Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai

Sacho, Dr. Vijaylaxmi
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Sahani, Prof Anil Kumar
Sahu, Shri Dhiraj Prasad
Sai, Shri Nand Kumar
Saleem, Chaudhary Munabbar
Sancheti, Shri Ajay

Sangma, Shri Thomas
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selvaganapathi, Shri T.M.
Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta Kumar, Shri

Sharma, Shri Raghunandan
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh

Soni, Shrimati Ambika

Bills
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Sood, Shrimati Bimla Kashyap
Soz, Prof Saif-ud-Din
Stanley, Shrimati Vasanthi
Sudharani, Shrimati Gundu
Swamy, Shri AV

Tariq Anwar, Shri

Tarun Vijay, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.

Tiwary, Shri Alok

Tiwary Shri Shivanand
Tripathi, Shri D.P

Trivedi, Dr. Yogendra P
Vasan, Shri G K

Vegad, Shri Shankarbhai N.
Vora, Shri Motilal

Yadav, Shri Bhupender
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Noes - Nil

MR. CHAIRMAN: The motion was carried by a majority of the total
membership of the House and by a majority of not less than two-thirds of the

Members present and voting.

MR. CHAIRMAN: We shall now take up clause-by-clause consideration of
the Bill. T shall not put Clause 2 to vote. The question is:

That Clause 2 stands part of the Bill.

The House divided
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MR CHAIRMAN: Ayes: 163
Noes: Nil

AYES - 163

Abraham, Shri Joy

Achuthan, Shri MP

Adeeb, Shri Mohammad

Agrawal, Shri Naresh

Aiyar, Shri Mani Shankar

Al, Shri Sabir

Anand Sharma, Shri

Ansar, Shri Ali Anwar

Antony, Shri A K.

Ashk Al Tak, Shri

Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi

Bachchan, Shrimati Jaya

Badnore, Shri VP Singh

Baidya, Shrimati Jharna Das

Balaganga, Shri N.

Balagopal, Shri KN.

Balmuchu, Dr. Pradeep Kumar

Bandyopadhyay, Shri D.

Batra, Shri Shadi Lal

Behera, Shri Shashi Bhushan
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Bernard, Shri AW Rahi
Bhattacharya, Shri P

Bora, Shri Pankaj

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satvavrat
Chiranjeevi, Dr. K
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Dua, Shri K.

Dwivedi, Shri Janardan
Elavarasan, Shri A

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Gill, Dr. MS.

Gnanadesikan, Shr1 B.S.
Goud, T., Shri Devender
Goyal, Shri Piyush

Gupta, Shn Prem

Gupta, Shri Vivek



436 Government [RATYA SABHA| Bills

Haque, Shri Md. Nadimul
Hashmi, Shri Parvez
Heptulla, Dr. Najma A.
Trani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash
Jha, Shri Prabhat

Jinnah, Shri AA

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kannan, Shri P

Karan Singh, Dr.

Keishing, Shri Rishang
Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Kulaste, Shri Faggan Singh
Kurien, Prof PJ.

Kushwaha, Shri Upendra
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Lad, Shri Anil H.

Mahendra Prasad Dr.

Mahra, Shri Mahendra Singh
Maitreyan, Dr. V.

Mangala Kisan, Shri
Manjunatha, Shri Aayanur
Masood, Shri Rasheed
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Mukut, Mithi, Shri
Mungekar, Dr. Bhalchandra
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Naik Shri Shantaram

Nandi Yellaiah, Shri

Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Patil, Shri Baswaraj
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Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Shrimati Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shrimati Kusum
Rajeeve, Shri P

Ram Prakash, Dr.
Ramalingam, Dr. K. P
Ramesh, Shri CM

Ramesh, Shri Jairam
Rangarajan, Shri T. K.
Rangasayee Ramakrishna, Shri
Rao, Shri V. Hanumantha
Rapolu, Shri Anand Bhaskar
Rashtrapal, Shri Praveen
Ratanpuri, Shn G N.

Ratna Bai, Shrimati T.

Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Shri Palvar Govardhan
Roy, Shri Tarini Kanta

Rudy, Shri Rajiv Pratap

Rupala, Shri Parshottam Khodabhai

Bills
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Sacho, Dr. Vijaylaxmi

Sahani, Prof Anil Kumar
Sahu, Shri Dhiraj Prasad
Sal, Shri Nand Kumar
Saleem, Chaudhary Munabbar
Sancheti, Shri Ajay

Sangma, Shri Thomas
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selvaganapathi, Shri T.M.
Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta Kumar, Shri

Sharma, Shri Raghunandan
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shr Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Siva, Shri Tiruchi
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Solanki, Shri Kaptan Singh
Soni, Shrimati Ambika
Sood, Shrimati Bimla Kashyap
Soz, Prof Saif-ud-Din
Stanley, Shrimati Vasanthi
Sudharani, Shrimati Gundu
Swamy, Shri AV

Tariq Anwar, Shri

Tarun Vijay, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok

Tiwary, Shri Shivanand
Tripathi, Shri D.P

Trivedi, Dr. Yogendra P
Vasan, Shri G K

Vegad, Shri Shankarbhai N.
Vora, Shri Motilal

Yadav, Shri Bhupender
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Noes - Nil

MR. CHAIRMAN: The motion was carried by a majority of the total
membership of the House and by a majority of not less than two-thirds of the

Members present and voting.
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Clause 2 was added to the Bill.
Clause-1 - Short title and commencement

MR CHAIRMAN: In Clause 1, there is one amendment by the Minister of
State, Shri RPN. Singh

SHRI REN. SINGIH: Sir, I move:

That at page 1, line 3, for the word "Ninety-ninth", the word "Ninety-eighth"
be substituted.

The question was put and the motion was adopted.

MR. CHAIRMAN: I shall now put Clause 1, as amended, to vote. The

question is:
Clause 1, as amended stands part of the Bill
The House divided.

MR CHAIRMAN: Ayes: 163

Noes: Nil
AYES - 163
Abraham, Shri Joy
Achuthan, Shri MP
Adeeb, Shri Mohammad
Agrawal, Shri Naresh
Aiyar, Shri Mani Shankar
Ali, Shri Sabir
Anand Sharma, Shri
Ansari, Shri Ali Anwar
Antony, Shri AK.

Ashk, Ali Tak, Shri
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Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Badnore, Shri VP Singh
Baidya, Shrimati Jharna Das
Balaganga, Shri N.
Balagopal, Shri KN.
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Batra, Shri Shadi Lal
Behera, Shri Shashi Bhushan
Bernard, Shri AW Rahi
Bhattacharya, Shri P

Bora, Shri Pankaj

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal



Government [19 December, 2012] Bills 443

Dua, Shri K.

Dwivedi, Shri Janardan
Elavarasan, Shri A
Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Gehlot, Shr1 Thaawar Chand
Gill, Dr. MS.
Gnanadesikan, Shri B.S.
Goud, T., Shri Devender
Goyal, Shri Piyush

Gupta, Shri Prem

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hashmi, Shri Parvez
Heptulla, Dr. Najma A.
Trani, Shrimati Smriti Zubin
Jamm, Shn Ishwarlal Shankarlal
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash
Jha, Shri Prabhat

Jinnah, Shri A A

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
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Kannan, Shri P

Karan Singh, Dr.

Keishing, Shri Rishang
Khan, sShri K. Rahman
Khan, Shri Mohd. Al
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Kulaste, Shri Faggan Singh
Kurien, Prof PJ.
Kushwaha, Shri Upendra
Lad, Shri Anil H.

Mahendra Prasad Dr.
Mahra, Shri Mahendra Singh
Maitreyan, Dr. V.

Mangala Kisan, Shri
Manjunatha, Shri Aayanur
Masood, Shri Rasheed
Mitra, Dr. Chandan
Mohpatra, Shri Rabinarayan
Mukut, Mithi, Shri
Mungekar, Dr. Bhalchandra

Nadda, Shri Jagat Prakash
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Naidu, Shri M. Venkaiah
Naik Shri Shantaram

Nandi Yellaiah, shri

Nagvi, Shri Mukhtar Abbas
Narayanan, Shri C.P.
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Patil, Shri Basawaraj
Pilania, Dr. Gyan Prakash
Pradhan, Shri Dharmendra
Pradhan, Shrimati Renubalal
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shnmati Kusum
Rajeeve, Shri P

Ram Prakash, Dr.
Ramalingam, Dr. KP
Ramesh, Shri CM

Ramesh, Shri Jairam

Rangarajan, Shri T.K.
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Rangasayee Ramakrishna, Shri
Rao, Shri V. Hanumantha
Rapolu, Shri Anand Bhaskar
Rashtrapal, Shri Praveen
Ratanpuri, Shri GN.

Ratna Bai, Shrimati T.

Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Shri Palvai Govardhan
Roy, Shri Tarini Kanta

Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sacho, Dr. Vijaylaxmi

Sahani, Prof Anil Kumar
Sahu, Shri Dhiraj Prasad

Sat, Shri Nand Kumar

Saleem, Chaudhary Munabbar
Sancheti, Shri Ajay

Sangma, Shri Thomas
Seelam, Shri Jesudasu

Seema, Dr. T.N.
Selvaganapathi, Shri T.M.
Sen, Shri Tapan Kumar

Shafi, Shri Mohammad
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Shanta Kumar, Shri

Sharma, Shri Raghunandan
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
Soni, Shrimati Ambika

Sood, Shrimati Bimla Kashyap
Soz, Prof Saif-ud-Din
Stanley, Shrimati Vasanthi
Sudharani, Shrimati Gundu
Swamy, Shri AV

Tarig, Anwar Shri

Tarun Vijay, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.

Tiwary, Shri Alok
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Tiwary, Shri Shivanand
Tripathi, Shri D.P

Trivedi, Dr. Yogendra P,
Vasan, Shri GK.

Vegad, Shri Shankarbhai N.
Vora, Shri Motilal

Yadav, Shri Bhupender
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Noes: Nil

MR. CHAIRMAN: The motion was carried by a majority of the total
membership of the House and by a majority of not less than two-thirds of the

Members present and voting.
Clause 1, as amended, was added to the Bill

MR CHAIRMAN: We shall take up the Enacting Formula and the Title.
The question is:

The Enacting Formula and the Title stand part of the Bill

The House divided.

MR CHAIRMAN: Ayes: 163

Noes: Nil
AYES - 163
Abraham, Shri Joy
Achuthan, Shri MP

Adeeb, Shri Mohammad

Agrawal, Shri Naresh
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Aiyar, Shri Mani Shankar
Ali, Shri Sabir

Anand Sharma, Shri

Ansari, Shri Ali Anwar
Antony, Shri AK.

Ashk, Ali Tak, Shri
Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Badnore, Shri VP Singh
Baidya, Shrimati Jharna Das
Balaganga, Shri N.

Balgopal, Shri KN.
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Batra, Shri Shadi Lal
Behera, Shri Shadi Lal
Behera, Shri Shashi Bhushan
Bernard, Shri A'W. Rahi
Bhattacharya, Shri P

Bora, Shri Pankaj

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev

Chatterjee, Shri Prasanta
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Chaturvedi, Shri Satvavrat
Chiranjeevi, Dr. K
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Dua, Shri K.

Dwivedi, Shri Janardan
Elavarasan, Shri A

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Gill, Dr. MS.

Gnanadesikan, Shri B.S.
Goud T., Shri Devender
Goyal, Shri Piyush

Gupta, Shn Prem

Gupta, Shri Vivek

Haque, Shri Md. Nadimul
Hashmi, Shri Parvez
Heptulla, Dr. Najma A.

Irani, Shrimati Smrti Zubin
Jam, Shn Ishwarlal Shankarlal

Jaitley, Shri Arun
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Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash
Jha, Shri Prabhat

Jinnah, Shri AA

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kannan, Shri P

Karan Singh, Dr.

Keishing, Shri Rishang
Khan, Shri K. Rahman
Khan, Shri Mohd. Al
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Kulaste, Shri Faggan Singh
Kurien, Prof PRI
Kushwaha, Shri Upendra
Lad, Shn Aml H.

Mahendra Prasad Dr.
Mahra, Shri Mahendra Singh
Maitreyan, Dr. V.

Mangala Kisan, Shri

Manjunatha, Shri Aayanur
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Masood, Shri Rasheed
Mitra, Dr. Chandan
Mohapatra, Shri Rabinarayan
Mukut, Mithi, Shri
Mungekar, Dr. Bhalchandra
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Naik Shri Shantaram

Nandi Yellaiah, shri

Nagvi, Shri Mukhtar Abbas
Narayanan, Shri C.P
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Patil, Shri Basawaraj
Pilania, Dr. Gyan Prakash
Pradhan, Shn Dharmendra
Pradhan, Shrimati Renubalal
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shnmati Kusum
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Rajeeve, Shri P

Ram Prakash, Dr.
Ramalingam, Dr. KP

Ramesh, Shri CM

Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rangasayee Ramakrishna, Shri
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratanpuri, Shri GN.

Ratna Bai, Shrimati T.

Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Shri Palvar Govardhan
Roy, Shri Tarini Kanta

Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sadho, Dr. Vijaylaxmi

Sahani, Prof Anil Kumar
Sahu, Shri Dhiraj Prasad

Sai, Shri Nand Kumar

Saleem, Chaudhary Munabbar

Sancheti, Shri Ajay
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Sangma, Shri Thomas
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selvaganapathi, Shri T.M.
Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta Kumar, Shri

Sharma, Shri Raghunandan
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
Soni, Shrimati Ambika

Sood, Shrimati Bimla Kashyap
Soz, Prof Saif-ud-Din
Stanley, Shrimati Vasanthi

Sudharani, Shrimati Gundu
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Swamy, Shri AV

Tariq Anwar, Shri
Tarun Vijay, Shri
Thakur, Dr. Prabha
Thangavelu, Shri S.
Tiwary, Shri Alok
Tiwary, Shri Shivanand
Tripathi, Shri D.P
Trivedi, Dr. Yogendra P,
Vasan, Shri GK.

Vegad, Shri Shankarbhai N.
Vora, Shri Motilal
Yadav, Shri Bhupender
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal

MR. CHAIRMAN: The motion was carried by a majority of the total
membership of the House and by a majority of not less than two-thirds of the

Members present and voting.
The Enacting Formula and the Title were added to the Bill
SHRI REN. SINGH: Sir, I move:
That the Bill as amended, be passed.
The House divided.
MR CHAIRMAN: Ayes: 163
Noes: Nil

AYES - 163
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Abraham, Shri Joy
Achuthan, Shri MP

Adeeb, Shri Mohammad
Agrawal, Shri Naresh

Aiyar, Shri Mani Shankar
Ali, Shri Sabir

Anand Sharma, Shri

Ansari, Shri Ali Anwar
Antony, Shri A K.

Ashk, Ali Tak, Shri
Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Badnore, Shri VP Singh
Baidya, Shrimati Jharna Das
Balaganga, Shri N.
Balagopal, Shri KN.
Balmuchu, Dr. Pradeep Kumar
Bandyopadhyay, Shri D.
Batra, Shri Shadi Lal
Behera, Shri Shadi Lal
Behera, Shri Shashi Bhushan
Bernard, Shri AW Rahi

Bhattacharya, Shri P
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Bora, Shri Pankaj

Budania, Shri Narendra
Chandrasekhar, Shri Rajeev
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satvavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Daimary, Shri Biswajit
Dalwai, Shri Husain

Darda, Shri Vijay Jawaharlal
Dua, Shri K.

Dwivedi, Shri Janardan
Elavarasan, Shri A

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Gill, Dr. MS.

Gnanadesikan, Shr1 B.S.
Goud, T., Shri Devender
Goyal, Shri Piyush

Gupta, Shn Prem

Gupta, Shri Vivek

Haque, Shri Md. Nadimul

Hashmi, Shri Parvez
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Heptulla, Dr. Najma A.
Trani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Javadekar, Shri Prakash
Jha, Shri Prabhat

Jinnah, Shri AA

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kannan, Shri P

Karan Singh, Dr.

Keishing, Shri Rishang
Khan, sShri K. Rahman
Khan, Shri Mohd. Al
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Kulaste, Shri Faggan Singh
Kurien, Prof PJ.
Kushwaha, Shri Upendra
Lad, Shn Aml H.

Mahendra Prasad Dr.
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Mahra, Shri Mahendra Singh
Maitreyan, Dr. V.

Mangala Kisan, Shri
Manjunatha, Shri Aayanur
Masood, Shri Rasheed
Mitra, Dr. Chandan
Mohpatra, Shri Rabinaravan
Mukut, Mithi, Shri
Mungekar, Dr. Bhalchandra
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Naik Shri Shantaram

Nandi Yellaiah, shri

Nagvi, Shri Mukhtar Abbas
Narayanan, Shri CP.
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Paswan, Shri Ram Vilas
Patel, Shri Ahmed

Patil, Shri Baswaraj

Pilania, Dr. Gyan Prakash

Pradhan, Shn Dharmendra
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Pradhan, Shrimati Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shrimati Kusum

Rajeev, Shri P

Ram Prakash, Dr.

Ramalingam, Dr. KP

Ramesh, Shri CM

Ramesh, Shri Jairam
Rangarajan, Shri TK.
Rangasayee Ramakrishna, Shri
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Rashtrapal, Shri Praveen
Ratnapuri, Shri GN.

Ratna Bai, Shrimati T.

Raut, Shri Sanjay

Ravi, Shri Vayalar

Reddy, Shri Palvar Govardhan
Roy, Shri Tarini Kanta

Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Sadho, Dr. Vijaylaxmi

Sahani, Prof Anil Kumar
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Sahu, Shri Dhiraj Prasad
Sal, Shri Nand Kumar
Saleem, Chaudhary Munabbar
Sancheti, Shri Ajay
Sangma, Shri Thomas
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selvaganapathi, Shri T.M.
Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta, Shri Raghunandan
Sharma, Shri Satish
Shukla, Shri Rajeev

Singh, Shri Arvind Kumar
Singh, Shri Bashistha Narain
Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash
Singh, Dr. Manmohan
Singh, Shrimati Maya
Singh, Shri NK.

Siva, Shri Tiruchi

Solanki, Shn Kaptan Singh

Soni, Shrimati Ambika
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Sood, Shrimati Bimla Kashyap
Soz, Prof Saif-ud-Din
Stanley, Shrimati Vasanthi
Sudharani, Shrimati Gundu
Swamy, Shn AV

Tariq, Anwar Sigh

Tarun Vijay, Shri

Thakur, Dr. Prabha
Thangavelu, Shri S.

Tiwary, Shri Alok

Tiwary Shri Shivanand
Tripathi, Shri D.P

Trivedi, Dr. Yogendra P
Vasan, Shri GK.

Vegad, Shri Shankarbhai N.
Vora, Shri Motilal

Yadav, Shri Bhupender
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Noes - Nil

MR. CHAIRMAN: The motion was carried by a majority of the total
membership of the House and by a majority of not less than two-thirds of the

Members present and voting.

The bill as amended, was passed by the required majority.



